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. THE CUSTOMS, EXCISE & GOLD (CONTROL) APPELLATE TRIBUNAL,
West Block No. 2, R.K. Puram, New Delhi - 110066.

i BENCH-/2/(n0
Appeal No. gj&f‘?/m//y@/g/y ) Dated : /VZ/M/
CEGAT
NEW DELHI
To,
0.0.E Iindore
In the matter of :
C & Pudone Appellant

V.
M/ § Sintry ﬁ%,ﬁ Comttri-gax £ F) Cé‘z( Respondent

[ am directed to transmit herewith a certified copy of Final Order No. 4/ 24 // G//"V (- J’"ﬂ
Dated S7°?, YV passed by the Tribunal under Section 35-C(1) of Central Excise
& Salt Act, 1944/Section 129 (B) of the Customs, Act, 1962.
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Copy to : Asstt. Registrar
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Chief Commissioner of Ct:f{ al Excise / Customs. &2erelere
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5. SDR~Aa/(r)
6. JCDR
7. Bar Association, CEGAT, New Delhi
8. Library, CEGAT, New Delhi
9. Director (Review), C.B.E.C. North Block, New Delhi
10.  Guard File.
11.  M/s Deeparchic Publications, M-93, Marg-46, Saket, New Delhi.
12.  M/s Centax Publications (P) Ltd., 1512-E, Bhishm Pitamah Marg, opp. Sachdeva P.T. College of
: Defence Colony, New Delhi-110003
13. M/s Lex Site Com. Ltd., Mumbai
14.  Office Copy
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CUSTOMS, EXCISE & GOLD(CONTROL) APPELLATE TRIBUNAL,
NEW DELHI.

BE/APPEAL NO. 3057/00-NB(S)
(Arising out of Order-in-Appeal WNoc. 763-CE/BPL/2000

dated 5.7.2000 passed by the Commissicner of Customs &
Central Excise (Appeals), Bhopal).

C.C.E., Indore. ' Appsllant
(sh. H.R. Bheema Shankar, SDR)

ve

M/=2. Sintir Plast Containers (P) Lhd. Raspcocndent

(SH. Ravi Eolani, C.A.)
£1 NA-L GrDER ol A }

(Datea the 5tn Feb., 4001)
FER S.5. RANG 3
k=venue riled =nis appeal agarnst tne order-
in-appeal, wnereby the Commissioner (Appeals) gave a
rinding that no suppression can be a.ieged against the
respondente. Therafore, the demand is mime-parred.

priaf zacts or twhe c¢ase are Lfnat *he

D

responoents are engaged in the manufecture cx plaszac

'-.l

tanks and were avariing ftne benexzltt cf emall scale
exemption notification. un 5.3.v7, a gnow cause notice
was issued demanding dutv zor the period zrom 94-y5 on
intermeurate preduct r.2. plastic peowder/moulding
pewder o-n tne grouna that =mne respondentg had not
declared this praduc® in tneir classification iist ana
tha extended period or limiuvaticn under Sec. 112 or the
Act. wWas inﬁoked.

vy. Commissioner conrirmea the demand ana on
appeal filea by +the responaents, the Commissicner
(Appzals), vide impugnea order, held tnat the demznd
timra-barred as tne vespondents, from kime to Erme,
farad the aeclarations cxplazning tneir menufaciuring
process to the revenue.

Heard pohh siars.

00002-

/gpﬁijmx



vhe contention of the revenue is that it is
wandatory for ctne respondents to deciare tneir
excisable goods in their classixication lisc. As the
respOndents nad not weclarea their intermediate
product, the zinding of the vommissioner iappears) thac
the démand is time barred, is set asia=2.

The responoents riled necessary dec-iarations
for availing the :-.. benerit of small scale exemption

and asong wicn these aeclarations they explainea the

'manufacruring process and whiie expiaining cthe

nanufacture process they specizicaliy mentioned tnat
the materiair -is processeqj pulverised and converted
into powaer form after getting the puiverised power@A
the materias is usea for manufacture of water scorage
tanks. ane deciarations were .ziled on 4.2.v3 and
15.4.93 with the revenue. At tne time or registration
of their unit with tne revenue autnority on 8.12.93,
the same process was also submicted to tne Supat. (CE.;.

As tne respondents in their declarations declared the

process of manufacture of goods manufacture, it cannot

pe alleged that there was w8 Suppression oOr willfus
mis-declaration by tne respondents with intent to evade
payment of duty. In view of tne above aiscussion, 1L
Iind no infirmity in tne impugned oraer. Tne appeal is

rejected. (Dictated in court).

(5.8. KANG)
MEMBER {JUDICIAL)

Dt. 05.02.2001
vk



